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HIGH COURT OF HIMACHAL PRADESH, SHIMLA- 171 001
NOTIFICATION
Shimla, the 13th November, 2024
No. HHC/Admn.6 (23)/74-XVI.—Hon'ble the Acting Chief Justice in exercise of the

powers vested in him under Rule 2 (32) of Chapter 1 of H.P. Financial Rules, 2009 has been
202—TSTYH / 2024—19—12—2024 (9855)
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pleased to declare Sr. Civil Judge-cum-CJM, Kullu as Drawing and Disbursing Officer in respect of
the Court of Civil Judge-cum-JMFC, Banjar. H.P. and also the Controlling Officer for the purpose
of salary, T.A. etc. in respect of establishment attached to the aforesaid Court during the paternity
leave period of Sh. AnujBahal, Civil Judge-cum-JMFC, Banjar, H.P. w.ef 11-11-2024 to
25-11-2024 with permission to prefix Second Saturday & Sunday falling on 09-11-2024 and
10-11-2024 or till he returns from leave.

By order,

Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA- 171 001
NOTIFICATION

Shimla, the 13th November, 2024
No. HHC/GAZ/14-351/2015.—Hon'ble the Acting Chief Justice has been pleased to grant
15 days paternity leave w.e.f. 11-11-2024 to 25-11-2024 with permission to prefix Second Saturday
and Sunday falling on 09-11-2024 and 10-11-2024 in favour of Sh. Anuj Bahal, Civil Judge-cum-

JMFC, Banjar, District Kullu, H.P.

Certified that Sh. AnujBahal is likely to join the same post and at the same station from
where he proceeds on leave, after expiry of the above period of leave.

Also certified that Sh. Anuj Bahal would have continued to hold the post of Civil Judge-
cum-JMFC, Banjar, District Kullu, H.P., but for his proceeding on leave for the above period.
By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA- 171 001
NOTIFICATION
Shimla, the 18th November, 2024

No. HHC/Admn.3(367)/92.—06 days earned leave on and w.e.f. 25-11-2024to 30-11-2024
with permission to affix Sundayson 24-11-2024 and 01-12-2024 is hereby sanctioned in favour of

Shri Beli Ram Sharma, Court Master of this Registry.

Certified that Shri Beli Ram Sharmais likely to join the same post and at the same station
from where he proceeds on leave after the expiry of the above leave period.
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Certified that Shri Beli Ram Sharmawould have continued to officiate the same post of
Court Master but for his proceeding on leave.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA- 171 001
NOTIFICATION
Shimla, the 18th November, 2024

No. HHC/GAZ/14-239/99-1.—Hon’ble the Acting Chief Justice has been pleased to grant
01 day earned leave for 16-11-2024 with permission to prefix 15-11-2024being Gazetted holiday
and suffix 17-11-24 being Sundayin favour of Sh.Jaswant Singh, District and Session Judge,
Chamba, H.P.

Certified that Sh. Jaswant Singhis likely to join the same post and at the same station from
where heproceeds on leave, after expiry of the above period of leave.

Also certified that Sh. Jaswant Singhwould have continued to hold the post of District and
Session Judge, Chamba, but for his proceeding on leave for the above period.
By order,

Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA- 171 001
NOTIFICATION
Shimla, the 19th November, 2024
No. HHC/Admn.E.5(13)2023.—Smt. Meera Devi, Chief Administrative Officer of the
Office of District and Sessions Judge, Mandi shall stand retired from service on and with effect

from 30-11-2024 (afternoon) on attaining the age of superannuation as per provision of Rule 74 of
CCS (Pension) Rules, 1972.

By order,

Sd/-

Registrar General.
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HIGH COURT OF HIMACHAL PRADESH, SHIMLA- 171 001

NOTIFICATION
Shimla, the 19th November, 2024

No. HHC/Admn.6(23)/74-XVI.—Hon'ble the Acting Chief Justice in exercise of the
powers vested in him under Rule 2 (32) of Chapter 1 of H.P. Financial Rules, 2009 has been
pleased to declare District and Sessions Judge, Mandi as Drawing and Disbursing Officer in respect
of the Court of Additional District and Sessions Judge. Fast Track Special Court (POCSO), Mandi.
H.P. and also the Controlling Officer for the purpose of salary, T.A. etc. in respect of establishment
attached to the aforesaid Court with immediate effect till the joining of new Presiding Officer in the
said Court.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA- 171 001
NOTIFICATION
Shimla, the 13th September, 2024

No. HHC/Admn.6 (23)/74-XVIL.—Hon'ble the Acting Chief Justice in exercise of the
powers vested in him under Rule 2 (32) of Chapter 1 of H.P. Financial Rules, 2009 has been
pleased to declare Sr. Civil Judge-cum-ACJIM. Una as Drawing and Disbursing Officer in respect
of the Courts of Sr. Civil Judge-cum-CJM. Una& Civil Judge-cum- JMFC (IV). Una, H.P. and also
the Controlling Officer for the purpose of salary, T.A. etc. in respect of establishments attached to
the aforesaid Courts with immediate effect till the posting/joining of new Presiding Officer in the
aforesaid Courts.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA- 171 001
NOTIFICATION
Shimla, the 21st November, 2024
No. HHC/Estt.3(367)/92-1.—It is hereby notified that on attaining the age of
superannuation, Shri Beli Ram Sharma, Court Master of this Registry shall stand retired from

service on and with effect from 30th November, 2024 (afternoon).
By order,

Sd/-

Registrar General.
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HIGH COURT OF HIMACHAL PRADESH, SHIMLA- 171 001

NOTIFICATION
Shimla, the 21st November, 2024

No. HHC/Admn.6 (23)/74-XVIL.—Hon'ble the Acting Chief Justice in exercise of the
powers vested in him under Rule 2 (32) of Chapter 1 of H.P. Financial Rules, 2009 has been
pleased to declare Civil Judge-cum-JMFC, Bilaspur as Drawing and Disbursing Officer in respect
of the Court of Sr. Civil Judge-cum-CJM, Bilaspur, H.P. and also the Controlling Officer for the
purpose of salary, T.A. etc. in respect of establishment attached to the aforesaid Court with
immediate effect till the posting/joining of new Presiding Officer in the said Court.

By order,

Sd/-
Registrar General.
HIGH COURT OF HIMACHAL PRADESH, SHIMLA- 171 001
NOTIFICATION
Shimla, the 21st November, 2024
No. HHC/Estt.3(517)/2001-1.—13 days earned leave on and w.e.f. 25-11-2024 to
07-12-2024 with permission to affix Sundays falling on 24-11-2024 and 08-12-2024 is hereby

sanctioned in favour of Smt. Mamta Rao, Secretary of this Registry.

Certified that Smt. Mamta Rao is likely to join the same post and at the same station from
where she proceeds on leave after the expiry of the above leave period.

Certified that Smt. Mamta Rao would have continued to officiate the same post of Secretary but for
her proceeding on leave.

By order,

Sd/-

Registrar General.

TRANSPORT DEPARTMENT
NOTIFICATION
Shimla-2, the 16th October, 2024

No. TPT-B(15)-2/2024.—In supersession to this department Notification of even number
dated 23rd May, 2016, 29th May, 2019 and 17th August, 2019 and in exercise of the powers vested
under section 3 of the H.P. Public Service Guarantee Act, 2011, the Governor, Himachal Pradesh is
pleased to notify the following services, Designated Officers and 1st Appellate Authority in
Transport Department with time limits for the purpose of implementation of the above said Act:—
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S1. | Title of service Designated Time Limit for Designation | Designatio
No. Officers providing of services of 1st n of 2nd
Appellate Appellate
Authority Authority

1. Registration of Concerned 6 working days after | Addl. Director,
Vehicles. RTOs/ R&LAs | submission of complete | Commissioner | Transport

paper and required fee/late | Transport.
fee etc.

2. Learner Driving Concerned 3 working days after | Addl. Director,
License/ Conductor | RTOs/ R&ILAs | submission of complete | Commissioner Transport
License. paper and required fee/late | Transport.

fee etc.

3. Permanent Driving | Concerned 6 working days after | Addl. Director,
License/Conductor | RTOs/ R&LAs | submission of complete | Commissioner | Transport
License. paper and required fee/late | Transport.

fee etc.

4. International Concerned 6 working days after | Addl. Director,

Driving License. RTOs/ R&ILLAs | submission of complete | Commissioner Transport
paper and required fee/late | Transport.
fee etc.

5. Issuance of Route | Concerned 2 working days after | Addl Director,
Permits. RTOs submission of complete | Commissioner | Transport

paper and required fee/late | Transport.
fee etc.

6. Renewal of Route | Concerned 2 working days after | AddL Director,
Permits. RTOs submission of complete | Commissioner | Transport

paper and required fee/late | Transport.
fee etc.

7. Issuance of Fitness | Concerned 5 working days after | Addl Director,
Certificate of | RTOs/ R&LAs | submission of complete | Commissioner | Transport
Vehicle, subject to paper and required fee/late | Transport.
clearance. fee etc.

8. Duplicate Concerned 3 working days after | Additional Director,
License. RTOs/ R&LAs | submission of complete | Commissione | Transport

paper and  required | r Transport.
fee/late fee etc.

9. | Duplicate Concerned 3 working days after | Additional Director,
Registration RTOs/ R&LAs | submission of complete | Commissione | Transport
Certificate. paper and  required | r Transport.

fee/late fee etc.

10. | Duplicate Copy | Concerned 3 working days after | Additional Director,
of Learning | RTOs/ R&LAs | submission of complete | Commissione | Transport
License. paper and  required | r Transport.

fee/late fee etc.

11. | Change of | Concerned 3 working days after | Additional Director,
Address Note in | RTOs/ R&LAs | submission of complete | Commissione | Transport
Learning paper and  required | r Transport.

License. fee/late fee etc.

12. | License of | Concerned 3 working days after | Additional Director,
opening for New | RTOs submission of complete | Commissione | Transport
Driving Schools. paper and  required | r Transport.

fee/late fee etc.
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13. | Renewal of | Concerned 6 working days after | Additional Director,
Driving  School | RTOs submission of complete | Commissione | Transport
License. paper and  required | r Transport.

fee/late fee etc.

14. | Conductor Concerned 3 working days after | Additional Director,
License  Badge | RTOs/ R&LAs | submission of complete | Commissione | Transport
Distribution. paper and  required | r Transport.

fee/late fee etc.

15. | Renewal for | Concerned 3 working days after | Additional Director,
Conductor RTOs/ R&LAs | submission of complete | Commissione | Transport
License. paper and  required | r Transport.

fee/late fee etc.

16. | Change of | Concerned 3 working days after | Additional Director,
Address in | RTOs/ R&LAs | submission of complete | Commissione | Transport
Conductor paper and  required | r Transport.

License. fee/late fee etc.

17. | Duplicate copy | Concerned 3 working days after | Additional Director,
of Conductor | RTOs/ R&LAs | submission of complete | Commissione | Transport
License & paper and  required | r Transport.

Badge. fee/late fee etc.

18. | Transfer of | Concerned 3 working days after | Additional Director,

Ownership. RTOs/ R&LAs | submission of complete | Commissione | Transport
paper and  required | r Transport.
fee/late fee etc.

19. | Renewal of | Concerned 3 working days after | Additional Director,
Driving License. | RTOs/ R&LAs | submission of complete | Commissione | Transport

paper and  required | r Transport.
fee/late fee etc.

20. | Goods Carriage | Concerned 3 working days after | Additional Director,
Permit. RTOs/ R&LAs | submission of complete | Commissione | Transport

paper and  required | r Transport.
fee/late fee etc.

21. | Transfer Note for | Concerned 3 working days after | Additional Director,
Ownership after | RTOs/ R&LAs | submission of complete | Commissione | Transport
the death. of paper and  required | r Transport.

Vehicle Owner. fee/late fee etc.

22. | Change of | Concerned 3 working days after | Additional Director,
Ownership of the | RTOs/ R&LAs | submission of complete | Commissione | Transport
Vehicle paper and  required | r Transport.
purchasing in fee/late fee etc.

Public Auction.

23. | B-Register Concerned Three working days after | Additional Director,

Extract. RTOs/ R&LAs | submission of complete | Commissione | Transport
paper and  required | r Transport.
fee/late fee etc.

24. | Hypothecation Concerned 5 working days after | Additional Director,
Entry/ Lease | RTOs/ R&LAs | submission of complete | Commissione | Transport
Agreement. paper and  required | r Transport.

fee/late fee etc.

25. | Distributing Concerned Three working days after | Additional Director,

Clearance/ RTOs/ R&LAs | submission of complete | Commissione | Transport




9862 IoTuF, et U, 19 fawR, 2024 /28 AW, 1946

Releasing paper and  required | r Transport.
Certificate. fee/late fee etc.

26. | Renewal Concerned Three working days after | Additional Director,
Registration RTOs/ R&LAs | submission of complete | Commissione | Transport
Certificate paper and  required | r Transport.
(Non-Transport). fee/late fee etc.

27. | Renewal Fitness | Concerned Three working days after | Additional Director,
Certificate RTOs/ R&LAs | submission of complete | Commissione | Transport
(Transport). paper and  required | r Transport.

fee/late fee etc.

By order,

R. D. NAZEEM, 1As,
Principal Secretary (Transport).
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In the Court of Sh. Kartar Chand, Marriage Officer-cum-Sub-Divisional Magistrate
Shahpur, Distt. Kangra (H.P.)

1. Shri Neeraj Kumar s/o Sh. Jagat Ram, r/o Ward No. 05, VPO Rait & Tehsil Shahpur,
Distt. Kangra (H.P.).

2. Smt. Lata Devi d/o Sh. Kesh Singh, r/o House No. 16, Ward No. 02, Gram Panchayat
Mant, Village Ramnagar, P.O. & Tehsil Dharamshala, Distt. Kangra (H.P.) .. Applicants.

Versus
3. General Public.
4. Local Registrar, Gram Panchyat Rait. . .Respondents.

Subject.—Application for the Marriage Registration u/s 16 of special Marriage Act, 1954.
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Applicants Shri Neeraj Kumar s/o Sh. Jagat Ram, r/o Ward No. 05, VPO Rait & Tehsil
Shahpur, Distt. Kangra (H.P.). and Smt. Lata Devi d/o Sh. Kesh Singh, r/o House No. 16, Ward No.
02, Gram Panchayat Mant, Village Ramnagar, P.O. & Tehsil Dharamshala, Distt. Kangra (H.P.)
has filled an application u/s 16 of Special Marriage Act, 1954 alongwith declaration in which they
have stated that they have solemnized their marriage on 22-07-2024 at Shri Mata Mansa Devi
Mandir (Chamunda Mandir) Tehsil Dharamshala, Distt. Kangra (H.P.) as per Hindu rites &
customs.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding the registration of this marriage can file an ojection personally or in
writing before this court on or before 22-12-2024. After that no objection will be entertained and
marriage will be registered accordingly.

Seal. KARTAR CHAND,
Marriage Officer-cum-Sub-Divisional Magistrate,
Shahpur, Distt. Kangra (H.P.).

In the Court of Sh. Kartar Chand, Marriage Officer-cum-Sub-Divisional Magistrate
Shahpur, Distt. Kangra (H.P.)

1. Shri Vinay Kumar s/o Sh. Prittam Chand, VPO Rait, Tehsil Shahpur, Distt. Kangra

(H.P.).

2. Smt. Shivani d/o Sh. Desh Raj, Ward No. 03, VPO Lahla Khas, Tehsil Palampur, Distt.
Kangra (H.P.) .. Applicants.
Versus

3. General Public.
4. Local Registrar, Gram Panchyat Nerti. . .Respondents.

Subject.—Application for the Marriage Registration u/s 16 of special Marriage Act, 1954.

Applicants Shri Vinay Kumar s/o Sh. Prittam Chand, VPO Rait, Tehsil Shahpur, Distt.
Kangra (H.P.). and Smt. Shivani d/o Sh. Desh Raj, Ward No. 03, VPO Lahla Khas, Tehsil
Palampur, Distt. Kangra (H.P.) has filled an application u/s 16 of Special Marriage Act, 1954
alongwith declaration in which they have stated that they have solemnized their marriage on
22-07-2024 at Shri Mata Mansa Devi Mandir (Chamunda Mandir) Tehsil Dharamshala, Distt.
Kangra (H.P.) as per Hindu rites & customs.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding the registration of this marriage can file an ojection personally or in
writing before this court on or before 27-12-2024. After that no objection will be entertained and
marriage will be registered accordingly.

Seal. KARTAR CHAND,
Marriage Officer-cum-Sub-Divisional Magistrate,
Shahpur, Distt. Kangra (H.P.).



9870 IoTuF, et U, 19 fawR, 2024 /28 AW, 1946

In the Court of Sub-Divisional Magistrate, excercising the Power of Marriage Officer
Jawalamukhi, Distt. Kangra (H.P.)

In the matter of :

1. Smt. Kanta Devi wd/o Late Sh. Bishamber Dass, /o Village Aghar, P.O. Tihri, Tehsil
Khundian, Distt. Kangra (H.P.). . .Appllicants.

Versus
General Public . .Respondent.

Subject.—Notice for registration of Marriage Under Section 8(4) of H.P. Registration of Marriage
Act, 1996.

The above applicant has filed an application u/s 8(4) of H.P. Registration of Marriage Act,
1996, alongwith affidavit and supporting documents in the court of undersigned in which she has
stated that my marriage was solemnized with late Sh. Bishamber Dass s/o Mohan Lal at r/o Purli,
P.O. Kakkar, Tehsil Tauni Devi, Distt. Hamirpur, H.P. on 05-03-1970 according to Hindu Rites &
Customs, in the presence of relatives and friends, but due to the lack of knowledge said marriage
has not been registered in the Gram Panchayat "Aluha" hence the direction of registration of
marriage may be issued to concerned Secretary of Gram Panchayat.

Therefore, the general public is hereby informed through this notice that if any person who
have objection regarding this marriage can file the objections personally or in writing before this
office on or before 30-12-2024 at 11.00 A.M. The objection(s) after 30-12-2024 at 11.00 A.M. will
not entertain by this office and then the order of registration of said marriage issued according as
per the law prescribed.

Issued on this day 26th day of November, 2024 under my hand and seal of this office.

Seal. Sd/-
Sub-Divisional Magistrate-cum-
Marriage Officer Jawalamukhi, Distt. Kangra (H.P.).

In the Court of Sh. Kartar Chand, Marriage Officer-cum-Sub-Divisional Magistrate
Shahpur, Distt. Kangra (H.P.)

1. Shri Sahil Attri s/o Sh. Ashok Kumar, VPO Darini, Sub-Tehsil Darini, Distt. Kangra
(H.P.).

2. Smt. Shayana d/o Sh. Ashok Kumar, VPO Old Kangra, Tehsil Kangra, Distt. Kangra
(H.P.) .. Applicants.

Versus
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3. General Public.
4. Local Registrar, Gram Panchyat Darini. . .Respondents.

Subject.—Application for the Marriage Registration u/s 16 of Special Marriage Act, 1954.

Applicants Shri Sahil Attri s/o Sh. Ashok Kumar, VPO Darini, Sub-Tehsil Darini, Distt.
Kangra (H.P.). and Smt. Shayana d/o Sh. Ashok Kumar, VPO Old Kangra, Tehsil Kangra, Distt.
Kangra (H.P.) has filled an application u/s 16 of Special Marriage Act, 1954 alongwith declaration
in which they have stated that they have solemnized their marriage on 12-04-2024 at VPO Darini,
Sub-Tehsil Darini, Distt. Kangra (H.P.) as per Hindu rites & customs.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding the registration of this marriage can file an ojection personally or in
writing before this court on or before 28-12-2024. After that no objection will be entertained and
marriage will be registered accordingly.

Seal. KARTAR CHAND,

Marriage Officer-cum-Sub-Divisional Magistrate,
Shahpur, Distt. Kangra (H.P.).
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In the Court of Sh. Multan Singh Banyal, Executive Magistrate (Tehsildar),
Solan, District Solan (H.P.)

In the matter of:

Smt. Dev Kali d/o Sh. Kaman Singh, r/o Village & P.O. Dang Ghaorai, Distt. Dang, Rapti
Anchal, Nepal ..Applicant.

Versus
General Public ..Respondent.

Subject—Regarding delayed registration of birth & death u/s 13(3) of Birth and Death Registration
Act, 1969 and Section 9(3) of H.P. Birth and Death Registration Rule, 2003.

Whereas, the applicant Smt. Dev Kali d/o Sh. Kaman Singh, r/o Village & P.O. Dang
Ghaorai, Distt. Dang, Rapti Anchal, Nepal has moved an application before the undersigned under
section 13(3) of Birth & Death Registration Act, 1969 and Section 9(3) of H.P. Birth & Death
Registration Rule, 2003 alongwith affidavits and other relevant documents for entering of her date
of birth i.e. 20-04-1975 and her place of birth is at Village Anji, Tehsil and Distt. Solan (H.P.) but
her date of birth could not be entered in the record of Gram Panchayat Anji, Tehsil & Distt. Solan
(H.P.).

Now, therefore by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth of Smt. Dev Kali d/o Sh.
Kaman Singh may submit their objections in writing or appear in person in this court on or before
10-01-2025 at 10.00 A.M., failing which no objection will be entertained after expiry of date.
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Given under my hand and seal of the court on this 9th day of December, 2024.

Seal. Sd/-
(MULTAN SINGH BANYAL),

Executive Magistrate (Tehsildar),

Solan, District Solan (H.P.).

In the Court of Sh. Multan Singh Banyal, Executive Magistrate (Tehsildar),
Solan, District Solan (H.P.)

In the matter of:

Smt. Audhya Rani d/o Sh. Ravi Dutt, r/o Village Jarash, P.O. Chambaghat, Tehsil & Distt.
Solan (H.P.) ..Applicant.

Versus
General Public ..Respondent.

Subject.—Regarding delayed registration of birth & death u/s 13(3) of Birth and Death Registration
Act, 1969 and Section 9(3) of H.P. Birth and Death Registration Rule, 2003.

Whereas, the applicant Smt. Audhya Rani d/o Sh. Ravi Dutt, r/o Village Jarash, P.O.
Chambaghat, Tehsil & Distt. Solan (H.P.) has moved an application before the undersigned under
section 13(3) of Birth & Death Registration Act, 1969 and Section 9(3) of H.P. Birth & Death
Registration Rule, 2003 alongwith affidavits and other relevant documents for entering of her date
of birth i.e. 01-01-1956 and her place of birth is at Village Jarash, P.O. Chambaghat, Tehsil and
Distt. Solan (H.P.) but her date of birth could not be entered in the record of Gram Panchayat Basal,
Tehsil & Distt. Solan (H.P.).

Now, therefore by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth of Smt. Audhya Rani d/o Sh.
Ravi Dutt, r/o Village Jarash, P.O. Chambaghat, Tehsil & Distt. Solan (H.P.) may submit their
objections in writing or appear in person in this court on or before 08-01-2025 at 10.00 A.M,, failing
which no objection will be entertained after expiry of date.

Given under my hand and seal of the court on this 7th day of December, 2024.

Seal. Sd/-
(MULTAN SINGH BANYAL),

Executive Magistrate (Tehsildar),
Solan, District Solan (H.P.).

In the Court of Sh. Multan Singh Banyal, Executive Magistrate (Tehsildar),
Solan, District Solan (H.P.)
In the matter of:

Smt. Rekha Devi d/o Sh. Kanu Ram & w/o Sh. Rajinder Parsad, r/o Village Anji Chanala,
P.O. Kanda, Tehsil Kasauli, Distt. Solan (H.P.), Pin-173 209 ..Applicant.
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Versus

General Public ..Respondent.

Subject.—Regarding delayed registration of birth & death u/s 13(3) of Birth and Death Registration
Act, 1969 and Section 9(3) of H.P. Birth and Death Registration Rule, 2003.

Whereas, the applicant Smt. Rekha Devi d/o Sh. Kanu Ram & w/o Sh. Rajinder Parsad, r/o
Village Anji Chanala, P.O. Kanda, Tehsil Kasauli, Distt. Solan (H.P.), Pin-173 209 has moved an
application before the undersigned under section 13(3) of Birth & Death Registration Act, 1969 and
Section 9(3) of H.P. Birth & Death Registration Rule, 2003 alongwith affidavits and other relevant
documents for entering of her date of birth i.e. 01-01-1972 and her place of birth is at Village
Shinger, Tehsil & Distt. Solan (H.P.) but her date of birth could not be entered in the record of
Gram Panchayat Mashiwar, Tehsil & Distt. Solan (H.P.).

Now, therefore by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth of Smt. Rekha Devi d/o Sh.
Kanu Ram & Smt. Nainawati Devi may submit their objections in writing or appear in person in
this court on or before 10-01-2025 at 10.00 A.M., failing which no objection will be entertained after
expiry of date.

Given under my hand and seal of the court on this 9th day of December, 2024.

Seal. Sd/-
(MULTAN SINGH BANYAL),

Executive Magistrate (Tehsildar),

Solan, District Solan (H.P.).

In the Court of Sh. Multan Singh Banyal, Executive Magistrate (Tehsildar),
Solan, District Solan (H.P.)

In the matter of:

Smt. Bishnu Biswa w/o Sh. Sujit Biswa, r/o # 307, Kashmiri Mohalla, Subathu Cantt.,
Shadiyana, Tehsil & Distt. Solan (H.P.) ..Applicant.

Versus
General Public ..Respondent.

Subject—Regarding delayed registration of birth & death u/s 13(3) of Birth and Death Registration
Act, 1969 and Section 9(3) of H.P. Birth and Death Registration Rule, 2003.

Whereas, the applicant Smt. Bishnu Biswa w/o Sh. Sujit Biswa, r/o # 307, Kashmiri
Mohalla, Subathu Cantt., Shadiyana, Tehsil & Distt. Solan (H.P.) has moved an application before
the undersigned under section 13(3) of Birth & Death Registration Act, 1969 and Section 9(3) of
H.P. Birth & Death Registration Rule, 2003 alongwith affidavits and other relevant documents for
entering of date of birth of her child i.e. 08-12-2020 and place of birth is at Village 58/1, Gadoh
Subathu, Tehsil & Distt. Solan (H.P.) but her child's date of birth could not be entered in the record
of Gram Panchayat Shadiyana, Tehsil & Distt. Solan (H.P.).
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Now, therefore by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth of Alina Biswa d/o Sh. Sujit
Biswa & Smt. Bishnu Biswa may submit their objections in writing or appear in person in this court
on or before 08-01-2025 at 10.00 A.M., failing which no objection will be entertained after expiry of
date.

Given under my hand and seal of the court on this 7th day of December, 2024.

Seal. Sd/-
(MULTAN SINGH BANYAL),

Executive Magistrate (Tehsildar),

Solan, District Solan (H.P.).

In the Court of Sh. Multan Singh Banyal, Executive Magistrate (Tehsildar),
Solan, District Solan (H.P.)

In the matter of:

Smt. Kamlesh d/o Sh. Ram Saran & w/o Sh. Balwant, r/o Village Jadli, P.O. Patta Brawary,
Tehsil & Distt. Solan (H.P.) ..Applicant.

Versus
General Public ..Respondent.

Subject—Regarding delayed registration of birth & death u/s 13(3) of Birth and Death Registration
Act, 1969 and Section 9(3) of H.P. Birth and Death Registration Rule, 2003.

Whereas, Smt. Kamlesh d/o Sh. Ram Saran & w/o Sh. Balwant, r/o Village Jadli, P.O. Patta
Brawary, Tehsil & Distt. Solan (H.P.) has moved an application before the undersigned under
section 13(3) of Birth & Death Registration Act, 1969 and Section 9(3) of H.P. Birth & Death
Registration Rule, 2003 alongwith affidavits and other relevant documents for entering her date of
birth i.e. 06-06-1981 and place of birth is at Village Jadli, P.O. Patta Brawary, Tehsil & Distt. Solan
(H.P.) but her date of birth could not be entered in the record of Gram Panchayat Jabal Jamrot,
Tehsil & Distt. Solan (H.P.).

Now, therefore by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth of Smt. Kamlesh d/o Sh. Ram
Saran & w/o Sh. Balwant, r/o Village Jadli, P.O. Patta Brawary, Tehsil & Distt. Solan (H.P.) may
submit their objections in writing or appear in person in this court on or before 30-12-2024 at
10.00 A.M., failing which no objection will be entertained after expiry of date.

Given under my hand and seal of the court on this 29th day of November, 2024.

Seal. Sd/-
(MULTAN SINGH BANYAL),

Executive Magistrate (Tehsildar),

Solan, District Solan (H.P.).



o1, fearaet uee, 19 feawR, 2024 /28 AT, 1946 9887

In the Court of Sh. Multan Singh Banyal, Executive Magistrate (Tehsildar),
Solan, District Solan (H.P.)

In the matter of:

Sh. Sanjay Kumar s/o Sh. Sukh Dev, r/o Village Bara, P.O. Kumarhatti, Tehsil & Distt.
Solan (H.P.) ..Applicant.

Versus
General Public ..Respondent.

Subject—Regarding delayed registration of birth & death u/s 13(3) of Birth and Death Registration
Act, 1969 and Section 9(3) of H.P. Birth and Death Registration Rule, 2003.

Whereas, the applicant Sh. Sanjay Kumar s/o Sh. Sukh Dev, r/o Village Bara, P.O.
Kumarhatti, Tehsil & Distt. Solan (H.P.) has moved an application before the undersigned under
section 13(3) of Birth & Death Registration Act, 1969 and Section 9(3) of H.P. Birth & Death
Registration Rule, 2003 alongwith affidavits and other relevant documents for entering his date of
birth i.e. 26-06-1976 and place of birth is at Village Bara, P.O. Kumarhatti, Tehsil & Distt. Solan
(H.P.) but his date of birth could not be entered in the record of Gram Panchayat Chewa, Tehsil &
Distt. Solan (H.P.).

Now, therefore by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth of Sh. Sanjay Kumar s/o
Sh. Sukh Dev, r/o Village Bara, P.O. Kumarhatti, Tehsil & Distt. Solan (H.P.) may submit their
objections in writing or appear in person in this court on or before 03-01-2025 at 10.00 A.M,, failing
which no objection will be entertained after expiry of date.

Given under my hand and seal of the court on this 2nd day of December, 2024.

Seal. Sd/-
(MULTAN SINGH BANYAL),

Executive Magistrate (Tehsildar),

Solan, District Solan (H.P.).

In the Court of Sh. Multan Singh Banyal, Executive Magistrate (Tehsildar),
Solan, District Solan (H.P.)

In the matter of:
Sh. Sanjay s/o Sh. Ramji Dass, r/o Chowk Bazar Solan, Gandhi Mohalla, Balmik Mandir,
Tehsil & Distt. Solan (H.P.) ..Applicant.

Versus

General Public ..Respondent.

Subject.—Regarding delayed registration of birth & death u/s 13(3) of Birth and Death Registration
Act, 1969 and Section 9(3) of H.P. Birth and Death Registration Rule, 2003.
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Whereas, the applicant Sh. Sanjay s/o Sh. Ramji Dass, r/o Chowk Bazar Solan, Gandhi
Mohalla, Balmik Mandir, Tehsil & Distt. Solan (H.P.) has moved an application before the
undersigned under section 13(3) of Birth & Death Registration Act, 1969 and Section 9(3) of H.P.
Birth & Death Registration Rule, 2003 alongwith affidavits and other relevant documents for
entering his date of birth i.e. 23-04-1965 and place of birth is at Chowk Bazar Solan, Tehsil &
Distt. Solan (H.P.) but his date of birth could not be entered in the record of Municipal Corporation
Solan, Tehsil & Distt. Solan (H.P.).

Now, therefore by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth of Sh. Sanjay s/o Sh. Ramji
Dass may submit their objections in writing or appear in person in this court on or before
08-01-2025 at 10.00 A.M., failing which no objection will be entertained after expiry of date.

Given under my hand and seal of the court on this 7th day of December, 2024.

Seal. Sd/-
(MULTAN SINGH BANYAL),

Executive Magistrate (Tehsildar),

Solan, District Solan (H.P.).

In the Court of Sh. Multan Singh Banyal, Executive Magistrate (Tehsildar),
Solan, District Solan (H.P.)

In the matter of:

Sh. Bhim Thapa s/o Sh. Aaite Thapa, r/o Village Chada, Oda No. 10, Village Jhapra,
District Jagarkot, Nepal ..Applicant.

Versus
General Public ..Respondent.

Subject—Regarding delayed registration of birth & death u/s 13(3) of Birth and Death Registration
Act, 1969 and Section 9(3) of H.P. Birth and Death Registration Rule, 2003.

Whereas, the applicant Sh. Bhim Thapa s/o Sh. Aaite Thapa, r/o Village Chada, Oda No.
10, Village Jhapra, District Jagarkot, Nepal has moved an application before the undersigned under
section 13(3) of Birth & Death Registration Act, 1969 and Section 9(3) of H.P. Birth & Death
Registration Rule, 2003 alongwith affidavits and other relevant documents for entering of date of
birth of his child i.e. 18-07-2017 and place of birth is at Village Dharon-ki-Dhar, P.O. Kotla, Tehsil
& Distt. Solan (H.P.) but his date of birth could not be entered in the record of Gram Panchayat
Shamror, Tehsil & Distt. Solan (H.P.).

Now, therefore by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth of Prakash Thapa s/o Sh. Bhim
Thapa & Smt. Devika Thapa, r/o Village Chada, Oda No. 10, Village Jhapra, District Jagarkot,
Nepal may submit their objections in writing or appear in person in this court on or before
08-01-2025 at 10.00 A.M., failing which no objection will be entertained after expiry of date.
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Given under my hand and seal of the court on this 7th day of December, 2024.

Seal. Sd/-
(MULTAN SINGH BANYAL),

Executive Magistrate (Tehsildar),

Solan, District Solan (H.P.).

In the Court of Dr. Poonam, HPAS, Marriage Officer-cum-Sub-Divisional Magistrate,
Solan, Tehsil & District Solan (H.P.)

Notice under section 16 of Special Marriage Act.

Whereas, Mr. Manish Kumar s/o Mr. Brick Chand, r/o Village Urtu, P.O. Urtu, Tehsil
Nirmand, Distt. Kullu (H.P.) and presently residing at c/o Village Bara, P.O. Kumarhatti, Tehsil &
Distt. Solan (H.P.) & Ms. Ambika d/o Mr. Tarsem Lal, r/o Sector 4-B, Shashtri Nagar, Mandi
Gobindgarh, Fatehgarh Sahib Mandi Govindgarh, Punjab presently residing at c/o H. No. 324/1,
Hira Niwas, P.O. Saproon, Tehsil & Distt. Solan (H.P.) have gave notice of intended marriage u/s 5
of the Special Marriage Act, 1954 to this office..

And whereas both these applicants have submitted in their application and in their affidavits
that Mr. Manish Kumar & Ms. Ambika are unmarried. Both the applicants have requested for
solemnization of their marriage.

Notices are given to all concerned and general public to this effect if anybody has got any
objection regarding the registration of marriage between the above said Mr. Manish Kumar s/o
Mr. Brick Chand, r/o Village Urtu, P.O. Urtu, Tehsil Nirmand, Distt. Kullu (H.P.) and presently
residing at c/o Village Bara, P.O. Kumarhatti, Tehsil & Distt. Solan (H.P.) & Ms. Ambika d/o
Mr. Tarsem Lal, r/o Sector 4-B, Shashtri Nagar, Mandi Gobindgarh, Fatehgarh Sahib Mandi
Govindgarh, Punjab presently residing at c/o H. No. 324/1, Hira Niwas, P.O. Saprron, Tehsil &
Distt. Solan (H.P.) they should file their written objections and appear personally or through their
authorized agents before me within a period of thirty days from the date of issuance of this notice.
After expiry of the said period, the aforesaid marriage certificate would be issued to the applicants
by this court and later on no objection will be heard or accepted.

Issued under my hand and seal of the court on this 5th day of December, 2024.

Sd/-

Seal. (DR. POONAM, HPAS),
Marriage Officer-cam-Sub-Divisional Magistrate,

Solan, District Solan (H. P.).

In the Court of Sub-Divisional Magistrate-cum-Marriage Officer,
Kasauli, District Solan (H.P.)

1. Sh. Mani Ram aged 47 years D.O.B. 14-06-1979 s/o Sh. Bhagwan Dass, 1/0 Village
Nichla Badoh, P.O. Jagjitnagar, Tehsil Kasauli, District Solan (H.P.) .
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2. Smt. Suman Kumari aged 47 years D.O.B. 15-03-1979 d/o Sh. Dila Ram, r/o Village
Plankhwala, P.O. Barotiwala, Tehsil Baddi, District Solan (H.P.).

Versus
General Public
Notice under section 15 of the Special Marriage Act, 1954.

An application under section 15 of the Special Marriage Act, 1954 has been received in this
court from Sh. Mani Ram aged 47 years D.O.B. 14-06-1979 s/o Sh. Bhagwan Dass, r/o Village
Nichla Badoh, P.O. Jagjitnagar, Tehsil Kasauli, District Solan (H.P.) (Bridegroom) & Smt. Suman
Kumari aged 47 years D.O.B. 15-03-1979 d/o Sh. Dila Ram, r/o Village Plankhwala, P.O.
Barotiwala, Tehsil Baddi, District Solan (H.P.) for the registration of their marriage u/s 15 of the
Special Marriage Act, 1954. The applicants have further declared in their affidavits dated
04-05-2024 that they solemnized their marriage with each other on 18-12-2021. Before taking
further action in the said application, objections from the general public are invited for the
registration of this marriage. The objections in this regard should reach this court on or before
04-01-2025, failing which the marriage shall be got registered as per the provisions of the law.

Issued on 04-12-2024 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Kasauli, District Solan (H.P.).

In the Court of Sub-Divisional Magistrate-cum-Marriage Officer,
Kasauli, District Solan (H.P.)

1. Sh. Nitin Chandran aged 36 years D.O.B. 31-01-1988, r/o Orayampurath House,
Eranalloor Kurishupalli, Eranellur, Talappilly, Kerala.

2. Smt. Lalita aged 32 years D.O.B. 29-11-1990 d/o Sh. Devender Chand, r/o Village
Sihardi Chamaran, P.O. Dharampur (H.P.).

Versus
General Public

Notice under section 15 of the Special Marriage Act, 1954.

An application under section 15 of the Special Marriage Act, 1954 has been received in this
court from Sh. Nitin Chandran aged 36 years D.O.B. 31-01-1988, r/o Orayampurath House,
Eranalloor Kurishupalli, Eranellur, Talappilly, Kerala (Bridegroom) & Smt. Lalita aged 32 years
D.O.B. 29-11-1990 d/o Sh. Devender Chand, r/o Village Sihardi Chamaran, P.O. Dharampur,
(H.P.) for the registration of their marriage u/s 15 of the Special Marriage Act, 1954. The applicants
have further declared in their affidavits dated 15-05-2023 that they solemnized their marriage with
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each other on 24-06-2021. Before taking further action in the said application, objections from the
general public are invited for the registration of this marriage. The objections in this regard should
reach this court on or before 28-12-2024, failing which the marriage shall be got registered as per
the provisions of the law.

Issued on 28-11-2024 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Kasauli, District Solan (H.P.).

In the Court of Sub-Divisional Magistrate, Nalagarh, District Solan (H.P.) exercising the
Powers of Marriage Officer under Special Marriage Act, 1954

Case No. : /2024 Date of Instt. : 25-11-2024 Pending for :

Notice u/s 15 of the Special Marriage Act, 1954 inviting the objections of the General Public for
the registration of marriage.

Notice to the General Public.

Shri Sonu Kumar s/o Shri Piar Singh, r/o Village & P.O. Malhot, Tehsil Jhandutta, District
Bilaspur (H.P.) at present address Prem Chand, Village Souri, Tehsil Nalagarh, District Solan
(H.P.) and Smt. Usha Devi d/o Sh. Prakash Chand, r/o Village Thapna, P.O. Kutahla, Tehsil Naina
Devi Ji, District Bilaspur (H.P.) have moved an application u/s 15 of the Special Marriage Act,
1954 for registration of their marriage which was solemnized on 04-10-2024.

And, whereas both these applicants have submitted in their application and in their
affidavits that they were unmarried at the time of solemnization of their marriage and were major in
age and having no prohibited relations to each other debarring them to marry each other. Both the
applicants have requested for registration of their marriage.

Therefore, by this notice the public in general is informed that if any one has any objection
regarding registration of this marriage, he/she may present before this court within 30 days from the
date of publication of this notice for hearing of objections if any. In case no objection is received in
this court within said period, it will be presumed that there is no objection to the registration of the
above said marriage and the same will be registered thereafter.

Given under my hand and seal of this court on 25-11-2024.

Seal. Sd/-
Marriage Officer-cum- SDM,
Nalagarh, District Solan (H. P.).
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Before Sh. Jagpal Singh, Executive Magistrate (Tehsildar)
Kasauli, District Solan (H.P.)

Case No. : 33/2024 Date of Instt.: 14-11-2024 Date of Decision: 04-01-2025
Smt. Pushpa Devi d/o Parma Nand presently w/o Sh. Hardyal Tanwer, r/o Village
Sultanpur, Tehsil & Distt. Solan (H.P.) ..Applicant.
Versus
General Public ..Respondent.

Application under section 13(3) of Birth and Death Registration Act, 1969.

Smt. Pushpa Devi d/o Parma Nand presently w/o Sh. Hardyal Tanwer, r/o Village
Sultanpur, Tehsil & Distt. Solan (H.P.) has moved an application before the undersigned u/s 13(3)
of birth and death registration Act, 1969 alongwith affidavits and other documents stating therein
that she was born on 06-01-1983 at Village Dawla, P.O. Dharampur, Tehsil Kasauli, Distt. Solan
(H.P.) but her date of birth could not be registered in the records of Gram Panchayat Gulhari, Tehsil
Kasauli within stipulated period. Hence she prayed for passing necessary orders to the Secretary,
Gram Panchayat Gulhari, Tehsil Kasauli for entering the same in the birth and death records.

Therefore, by this proclamation the general public is hereby informed that any person
having any objection for the registration of delayed date of birth of Smt. Pushpa Devi d/o Parma
Nand may submit their objections in writing in this court on or before 04-01-2025 at 10.00 A.M.
failing which no objection will be entertained after expiry of date.

Given under my hand and seal of the court on this 3rd day of December, 2024.

Seal. Sd/-
(JAGPAL SINGH),

Executive Magistrate (Tehsildar),

Kasauli, District Solan (H.P.).

In the Court of Dr. Poonam, HPAS, Marriage Officer-cum-Sub-Divisional Magistrate,
Solan, Tehsil & District Solan (H.P.)

Notice under section 16 of Special Marriage Act.

Whereas, Mr. Jitin Garg s/o Lt. Mr. Deepak Garg, r/o MRDK Auto Fuels, Opposite Gurukul
School, Kather, P.O. Chambaghat, Tehsil and Distt. Solan (H.P.) and Mrs. Shikha w/o Mr. Jitin
Garg & d/o Mr. Prem Chand Goyal, r/0 43/27, Rohtak Road, Raghbir Swaroop Colony, Jind, Distt.
Jind, Haryana have filed application for the registration of their marriage, which was solemnized on
22-04-2016 and they have been living as husband and wife ever since then.

And whereas both these applicants have submitted in their application and in their affidavits
that Mr. Jitin Garg & Ms. Shikha were unmarried at the time of solemnization of their marriage and
were major in age and having no prohibitted relations to each other, debarring them to marry each
other. Both the applicants have requested for registrationof their marriage.



o1, fearaet uee, 19 feawR, 2024 /28 AT, 1946 9893

Notices are given to all concerned and general public to this effect if anybody has got any
objection regarding the registration of marriage duly solemnized between the above parties i.e.
Mr. Jitin Garg s/o Lt. Mr. Deepak Garg, r/o MRDK Auto Fuels, Opposite Gurukul School, Kather,
P.O. Chambaghat, Tehsil and Distt. Solan (H.P.) and Mrs. Shikha w/o Mr. Jitin Garg & d/o Mr.
Prem Chand Goyal, r/o 43/27, Rohtak Road, Raghbir Swaroop Colony, Jind, Distt. Jind, Haryana
they may file their written objections and appear personally or through their authorized agents
before me within a period of thirty days from the date of issuance of this notice. After expiry of the
said period, the marriage certificate would be issued to the applicants by this court post which no
objection will be heard or accepted.

Issued under my hand and seal of the court on this 20th day of November, 2024.

Seal. DR. POONAM, HPAS,
Marriage Officer-cam-Sub-Divisional Magistrate,
Solan, District Solan (H. P.).

In the Court of Dr. Poonam, HPAS, Marriage Officer-cum-Sub-Divisional Magistrate,
Solan, Tehsil & District Solan (H.P.)

Notice under section 16 of Special Marriage Act.

Whereas, Mr. Mukul Thakur s/o Mr. B. S. Thakur, r/o # 8, Block No. A, Sugandha
Apartment, Power House Road, Saproon, Solan, Tehsil and Distt. Solan (H.P.) and Mrs. Kanika
w/o Mr. Mukul Thakur and d/o Mr. Pradeep Mehta, r/o Village Kupri-Melthi, Pujarli-2, Tehsil
Rohru, Distt. Shimla (H.P.) and w/o Mr. Mukul Thakur s/o Mr. B. S. Thakur, r/o # 8, Block No. A,
Sugandha Apartment, Power House Road, Saproon, Solan, Tehsil and Distt. Solan (H.P.) have filed
application for the registration of their marriage, which was solemnized on 30-04-2021 and they
have been living as husband and wife ever since then.

And whereas both these applicants have submitted in their application and in their affidavits
that Mr. Mukul Thakur & Mrs. Kanika were unmarried at the time of solemnization of their
marriage and were major in age and having no prohibitted relations to each other, debarring them to
marry each other. Both the applicants have requested for registration of their marriage.

Notices are given to all concerned and general public to this effect if anybody has got any
objection regarding the registration of marriage duly solemnized between the above parties i.e.
Mr. Mukul Thakur s/o Mr. B. S. Thakur, r/o # 8, Block No. A, Sugandha Apartment, Power House
Road, Saproon, Solan, Tehsil and Distt. Solan (H.P.) and Mrs. Kanika w/o Mr. Mukul Thakur and
d/o Mr. Pradeep Mehta, r/o Village Kupri-Melthi, Pujarli-2, Tehsil Rohru, Distt. Shimla (H.P.) and
w/o Mr. Mukul Thakur r/o # 8, Block No. A, Sugandha Apartment, Power House Road, Saproon,
Solan, Tehsil and Distt. Solan (H.P.) they may file their written objections and appear personally or
through their authorized agents before me within a period of thirty days from the date of issuance
of this notice. After expiry of the said period, the aforesaid marriage certificate would be issued to
the applicants by this court post which no objection will be heard or accepted.

Issued under my hand and seal of the court on this 26th day of November, 2024.

Seal. DR. POONAM, HPAS,
Marriage Officer-cam-Sub-Divisional Magistrate,
Solan, District Solan (H. P.).
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In the Court of Dr. Poonam, HpPAS, Marriage Officer-cum-Sub-Divisional Magistrate,
Solan, Tehsil & District Solan (H.P.)

Notice under section 16 of Special Marriage Act.

Whereas, Mr. Ankit Gupta s/o Mr. Ashok Gupta, r/o House No. 45/1-55/1, MC Solan, Ward
No. 8, Block No. 10, Solan, Tehsil and Distt. Solan (H.P.) and Mrs. Arushi Aggarwal w/o
Mr. Ankit Gupta and d/o Mr. Vipin Aggarwal, r/o House No. 1576/8, Vishnu Colony, Thanesar,
Kurukshetra, Haryana-136 118 have filed application for the registration of their marriage, which
was solemnized on 14-04-2019 and they have been living as husband and wife ever since then.

And whereas both these applicants have submitted in their application and in their affidavits
that Mr. Ankit Gupta Mrs. Arushi Aggarwal were unmarried at the time of solemnization of their
marriage and were major in age and having no prohibitted relations to each other, debarring them to
marry each other. Both the applicants have requested for registration of their marriage.

Notices are given to all concerned and general public to this effect if anybody has got any
objection regarding the registration of marriageduly solemnized between the above parties i.e.
Mr. Ankit Gupta s/o Mr. Ashok Gupta, r/o House No. 45/1-55/1, MC Solan, Ward No. 8, Block
No. 10, Solan, Tehsil and Distt. Solan (H.P.) and Mrs. Arushi Aggarwal w/o Mr. Ankit Gupta and
d/o Mr. Vipin Aggarwal, r/o House No. 1576/8, Vishnu Colony, Thanesar, Kurukshetra, Haryana-
136 118 they may file their written objections and appear personally or through their authorized
agents before me within a period of thirty days from the date of issuance of this notice. After
expiry of the said period, the aforesaid marriage certificate would be issued to the applicants by this
court post which no objection will be heard or accepted.

Issued under my hand and seal of the court on this 29th day of November, 2024.
Seal. DR. POONAM, HPAS,

Marriage Officer-cam-Sub-Divisional Magistrate,
Solan, District Solan (H. P.).
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